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12.53 HRs. 
PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER ALL INDIA Sr.RVICES 
ACT 

THE DEPtrrY, MINISTER IN THE 
MINISfRY OF HOME Al'f AIRS (SHRI 
K. S. RAMASWAMY): On behalf of 
Shri Vidya Cbaran Shukla. I beg to lay 
on the Table a copy each of the following 
Notifications under sub-section (2) of sec-
tion 3 of the All India Services Act. 
1951 :-

Ii) G.S.R. 185 publi,hcd in Gazette 
of India dated the 3rd February, 
1968. making certain amendment 
to the Schedule to the Indian 
Administrative Service (Fixation 
of Cadre Strength) Regulations. 
1955. 

(ii) G.S.R. 186 published in Gnzette 
of India dated the 3rd February, 
1968. making certain amend-
ments to Schedule III to the 
Indian Administrative Service 
(Pay) Rilles. 1954. [Placed in 
Library. Sec No. LT-295/68]. 

(iii) G.S.R 326 published in Gazette 
of .J ndin dated the 24th February. 
1968. making certain amend-
ments to the Indian Administra-
Ii,'. Service (l'ixation of Cadre 
Strength) Regulations, 1955. 

(iv) G,S R. 327 published in Gazette 
of India dated the 24th February. 
1968. making certain amendment 
to Schedule III to the ·Indian Ad-
ministrative Service (Pay) Rules. 
1954. 

(v) G .S.R. 328 published in Gazette 
of India dated the 24th February. 
1968, making certain amend-
rru:nts to Schedule III to the 
Indian Admini:.trotive Sc"\'ice 
(Pay) Rules. 1954. 

( ,i) G.S.R. 329 published in Gazette 
of India dated the 24th Feb.ruary. 
1968, makina: certain amend-
ments to the Indian Administra-
tive Service (Fixation of Cadre 
Strength) RegulationS, 1955. 
[Placed in Library. See. No. LT-
387/68]. 

PUBLIC ACCOUNTS COMMfITEE 
NINETEENni Rr:poaT 

SHRI M. R. MASANI (Rajkot): 
beg to preo.ent the Nineteenth Report of 

the Publie Accounts Committee on Ap-
propriation Accounts (Defence Services). 
1965-66 and Audit Report (Defence Ser-
vices), 1967. 

~  HRS. 

BUSINEss OF THE HOUSE 
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND COMMUNICA· 
TlONS (DR. RAM SUBH.'\GH ~  : 
Governmcnt us n s ~ in this House for 
the week commenci':lg Monday the lith 
March. 1968. will consist of:-

(I) Further Discussion on the Gene-
ral Budget for 1968·69. 

(2) Submission to the vote of the 
HOllse of Demands OIl Account 
(General) for 1968-69. 

(3) Discussion and voting on . the 
Supplementary Demands for 
Grants for 1967-68. 

(4) Consideration and pUling of:-
ti) The Delhi Municipal Cor-

poration Bill. 1968. 
(ii) The Iammu & Kashmir Re-

presentation of the People 
(Supplementary) Bill. 

SHRI SONAVANR (Pandharpur) : Sir. 
yc,terday, there was a resolution on the 
atrocities committed on the Scheduled 
Castes and Scheduled Tribes. and that dis-
cussion remained inconclusive. I would 
draw your attention to the items on the 
asenda for today according to the List of 
Business which says that whatever is Dot 
completed on the consideruti('n of IIDY 
Government business entered in the re-
vised list of hllsines., for Thursday. 7th 
March. 1968 and not concluded on that 
dar will be taken up. This basiness which 
\Va' not concluded YI!"(erdllY does not 
find a IIlace in Dr. Ram Subbap; Sinab" 
Jist. I would humbly submit to you that 
accordin!! 10 your direction. on the nellt 
allotted d"y. this hu.iness should find a 
place. 

MR. SPEAKER: Let the Business 
Advisory Co.mmiUec look into it. Dr. 
Ram Subhag Sindt also will be there. 

SHRI R. D. BHANDARE (Bombay 
Central): On a: "mnt of order. Sir. I 
am referring to Rule 376 (2) which IIIYI I 

"A point of order may be niIed in 
relation to the business before the 
Houlle at the moment: 
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[SHRI R. D. BHANDARE], 
Provided that the Speaker may per-

mit a member to raise a point of 
order durinl( the interval between 
the termination of one item of 
business and the commencement of 
another". 

1bere is a prmiso to rule 25 wnicb says: 
"Provided that such order of business 

shall not be "aried on the day that 
business is set down for disposal un-

. less the Speaker is satisfied that there 
is sufficient lUound for such variation." 

My prayer is that you should be so satis-
fied as to take up the matter which was 
llot completed ~t a  The sense of 
'human values and democratic \'a1ues he-
comes blunted whenever the question of 
Scheduled Castes and Tribes. who consti-
'tute one-fifth of the ~  humanity 
of this country ~ before the House. 
We have already decided that after 6.30. 
the question of quorum should not be 
raised in tho Hou"C. Yesterday when the 
motion about the atrocities committed on 
the Scheduled Cask' and Trihcs was n~ 

discussed here. there were nearly 22 or 
23 members present. but still the que:.tion 
of qu!>rum was raised. Immediately. 
without countina:. whether in fact there was 
quorum or not. the Deputy-SpeaJ..er allow-
ed the bell to be rung. Accordinl( to our 
understanding erri,'ed at in the Business 
Advisory Committee. after the question of 
quorum is raised. if it is withdrawn, the 
Honse sbould he allowed to ,"nlinue. In 
spite of this, the deb ale was closed and 
the house was adjourned. I pray that you 
should be so pleased to take up the mattcr 
immediately after the House ro-assemble,. 

~ ~ ~ ~  ~ t  
itu ~ 'l'rn 2f.7 ~ ~  ffT m<1 

~ ~ ~  ~ n  I 

MR. SPEAKER: I did say that the 
Business Advisory Committee may con-
sider the question oE discussinl: that motion 
further_ But it depends on the pressure 
of other work. Today we are very much 
behind schedule. All the u ~t  

:budgets of Haryana. West Bengal and our 
'own CCDtral Government budget-are 
tberc. 

-tt "'! ~ : ~  f.m7: 't <r.P.: 
'4\'1 

~  ~~ UQ' ('!fT) : ej.mpf.T <r.P.: >IT 
a ~~  

MR. SPEAKER: To the extent 
know, these are the States. I do not know 
about Bihar or Punjab. If necessary. we 
will certainly allot some more time. Let 
the Business Advisory Committee look into 
it. 

SHRI SONAVANE: Ye,terday. it 
would have been concluded, ... 

13 Mrs. 

MR. SPEAKER: Order. order. 
have already allowed you. l"ow J am 
on my legs. (1l1lcrmplions). It is not as 
tbough I am against anytbinj:. 1 sUggClit 
that we shaB discUSS it. Shri SonavaDC can 
come again to the Business Advisory Com-
mittee and suggest what should he done. 
It is not as t u~  only members or lea-
ders of the parties arc only sitting. O"Jlcr 
members can also su ~t what ~  he 
done. The decision that Guorum shCIl,ld 'Jot 
he raiscd was taken in the Minister"s room 
and not in the Business Advisory Comulil-
tee. How can that agreer.,ent function un-
less there is co-{}pemtion from all the 
sides. According to rules any hon. \It'1I1-
her can raise it. Havinj: agreed not to 
raise: it if ~  raises it what can be 
done. Let us not get into that conlrovc;rsl' 
now. We shall fix up some time for that. 
Harijans form a very important ,eelion of 
,)ur ~  in India. We cannot ip:norc 
them. 

Ill) Of!"<={ ~  n~~  (<A<1l!T): 
~  ~  ~ ~  t fif. 'fo"l iTt 
~ if; mt. ~ ~ If,Tnf If.T '1<fT"[ ~  

WIT ~ <m:UT 'iT ~ it <:f-T ;rr 
~ OR <r.r.rr ",r I <w. ~ lfirt ~ 
% I ~ ~ ~ ~ If,1i;n I ~~ 
~an ~t~~  
~ SflFfr <n: f'crqr;: ~ ...-r.n 'ffi 
~  ~ t ~~ ~  
~ .q: ~  ~ If.T ;;it f'crqr;: ~ 
~ ~ ~ fit;<rr ~ ;it tim: 
~ ~ ~ if; 'Ilmt.m: ~ t m-
cn{t ~ ~ <tiT ~ or ~  


